an=

Title: Papers laid on the Table of the House by Ministers/members.

HON. SPEAKER: Now, Papers to be laid on the Table.
st Faerel, o1¢} ferar aen sien Sivilgr st (Fxeft 3o seelt) @ Arorolter aremisr, 9 forrarferRaa udl &Y ve-ve yfer (&< aen @il Jvaszor) w1 vee uz wadt &:-
(1) o i Jiie srer st #qrerr & dia ad 2014-15 & e g swsiar s

(Placed in Library, See No. LT 116/16/14)
(2) Srorerer Yol drgagiel DRURE RIS 32 el 2 #iqrert & da ad 2014-15 & e gan Zesiar smer

(Placed in Library, See No. LT 117/16/14)
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arearet, 9 foorferfiae uey 21 ueer U3 IxwT &:-

(1) fowaferfad udi & wo-uas gfer (B aen sl 2izasaur):-
(uw) Sroreter 2azierse wRuNe fifdRs alte az siqerr b dia ad 2014-15 ¥ férw gar Jersian smuor

(Placed in Library, See No. LT 118/16/14)

(&) arorerer st Aowubaest wrden RifiRs ait e sioper & dra ad 2014-15 ¥ e gan Aersiar st

(Placed in Library, See No. LT 119/16/14)

(ehor) Srererer Fsepr Sacmdie wreddomw fRifdRs sfe as sqrera B da ad 2014-15 ¥ e gan smsian snuer

(Placed in Library, See No. LT 120/16/14)

(en2) spe wrediygrer siiw $f¥ar Rifis sfie awe sqrer & dia ad 2014-15 & féne gan smsiarn smuer

(Placed in Library, See No. LT 121/16/14)

(2) (ew) digrorer $edleee aliw Poror 2aoiciiof, arf Reet & adf 2012-13 ¥ aiftfes yferdca &t vap yfer (R cren s@iph 2wavaun) aen Amuifdn A

() argrorer Sxdtese sifws Torer oot orf Reelt & ad 2012-13 & wrfasaur &t 3R g wwefen &t vas gfer (& aen 3PER sz aer daaudifda o,
(Placed in Library, See No. LT 122/16/14)\

(3) 3uelew (2) 3 sfeciian udl @ ar ueer w2 X6 3 U fewa B wrur gl aren faeor (& aen aEsh sz

(4) s1e ot wmE] (aq dfbor aferart yeier) aféferm, 1o17 @t arer 3 &t 3uemer (2) A sidefa afteraon 2= wr.am 249(ar) st 31 waadt, 2014 & s & o, i
yeprdra ¢ eft aen Brib grr se ad 2013-14 & gher xmenes & scurger @1 seeraa 90% aen dioft 3 20% dfiier &t s Gfder aferart &t a1 & 6t vep gfer
(f&cht crem a@h 2ivapa),

(5) 3udler (4) 3 sfecian udgl @ 2w ueer 3 3ot 3 gu fowa B wrur gorfer aren Rz (&1 aen sP)st Aeaaur),

(Placed in Library, See No. LT 123/16/14)

THE MINISTER OF STATE OF THE MINISTRY OF POWER, MINISTER OF STATE OF THE MINISTRY OF COAL AND MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL):

Madam, I beg to lay on the Table:-

(1) () A copy of the Annual Report (Hindi and English versions) of
the Damodar Valley Corporation, Kolkata, for the year 2012-
2013.

(i) A copy of the Review (Hindi and English versions) by the



Government of the working ofthe Damodar Valley
Corporation, Kolkata, for the year 2012-2013.
(2)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 124/16/14)

(3) A copy of the Annual Budget (Hindi and English versions) of the Damodar Valley Corporation, Kolkata, for the year 2014-2015.

(Placed in Library, See No. LT 125/16/14)

(4) A copy each of the following papers (Hindi and English versions):-
(i)  Memorandum of Understanding between the THDC Limited and the Ministry of Power for the year 2014-2015.

(Placed in Library, See No. LT 126/16/14)

(ii) Memorandum of Understanding between the North Eastern Electric Power Corporation Limited and the Ministry of Power for the year
2014-2015.

(Placed in Library, See No. LT 127/16/14)

(iii)  Memorandum of Understanding between the Power Grid Corporation of India Limited and the Ministry of Power for the year 2014-
2015.

(Placed in Library, See No. LT 128/16/14)

(iv) Memorandum of Understanding between the NHPC Limited and the Ministry of Power for the year 2014-2015.

(Placed in Library, See No. LT 129/16/14)

(5) A copy of the Damodar Valley Corporation (salaries, allowances and other conditions of service of the Chairman, Members and Member-Secretary
of the Corporation) Amendment Rules, 2014 (Hindi and English versions) published in Notification No. G.S.R. 196(E) in Gazette of India dated

20th March, 2014 issued under sub-section (1) of Section 59 of the Damodar Valley Corporation Act, 1948.

(Placed in Library, See No. LT 130/16/14)

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ SINHA): Madam, I beg to lay on the Table:-

(1) A copy of the Report (Hindi and English versions) on the progress made in the intake of Scheduled Castes and Scheduled Tribes against
vacancies reserved for them in recruitment and promotion categories on the Railways for the year ending 315t March, 2013.

(2)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 131/16/14)

(3) () A copy of the Annual Report (Hindi and English versions) of
the Rail Land Development Authority, New Delhi, for the year
2011-2012, alongwith Audited Accounts.

(i) A copy ofthe Review (Hindi and English versions) by the
Government of the working of the Rail Land Development
Authority, New Delhi, for the year 2011-2012.



(4)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.

(Placed in Library, See No. LT 132/16/14)

(5) A copy each of the following Notifications (Hindi and English versions) issued under Sections 2, 20 & 36 of the Prohibition of Employment as
Manual Scavengers and their Rehabilitation Act, 2013:-

(i) G.S.R. 376(E) published in Gazette of India dated 4t June, 2014, notifying that any person engaged to clean water flush sanitary latrines
in railway passenger coaches or station area or railway tracks in station area shall be provided the protective gear and devices,
mentioned therein.

(i) G.S.R. 377(E) published in Gazette of India dated 4th June, 2014, notifying 'railway authority" means the Additional Divisional Railway
Manager of the jurisdiction of respective Divisions and for Institutes, Workshops, Sheds etc. Falling in Division's jurisdiction and the
Senior Administration Grade or Junior Administration Grade Officer of the Department maintaining the sanitation in the jurisdiction of
respective Production Units or Research Designs and Standard Organisation.

(i) G.S.R. 378(E) published in Gazette of India dated 4'" June, 2014, appointing the Health or Commercial Inspectors, wherever assigned
the duties of monitoring cleanliness, are hereby vested with the powers, within their jurisdiction, which shall be decided by the Officer
nominated by the Additional Divisional Railway Manager in the Division and the Senior Administrative Grade or Junior Administrative
Grade Officer of the Department maintaining the sanitation for the jurisdiction of respective Production Units or research Designs and
Standards Organisation respectively.

(Placed in Library, See No. LT 133/16/14)

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT, MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ AND
MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND SANITATION (SHRI UPENDRA KUSHWAHA): Madam, I beg to lay on the Table
a copy of the Detailed Demands for Grants (Hindi and English versions) of the Ministry of Panchayati Raj for the year 2014-2015.

(Placed in Library, See No. LT 134/16/14)



